Versus

Union of India through
Divisional Sig, Talecam Engineer
Railway Electrificatian Jhansi,

Hon.Justice K.Nath, V.C.
Hon., K.J. Raman, A.M.

(By Hon.Justice K.Nath, V.C.)

e

This application under Section 19 of the i B
B k&* Administrative Tribunals Act, 1985 is feor a direction
gﬁ?éﬁ,_  | to quash an order dated 10.9.87 by which the appllgaﬁﬁfﬁ ik

M services as Casual Khalasi had been terminated.

;gﬁ. : 2. The applicant's grievance is that he had

been working as Casual Khalasi since some time in 198

but was discharged from service by the impugned order

dated 10.9.87, Annexure-¥ without any opportunity to

show cause,

3. The case of the opposite party, according t@
the counter, is that the service Labour Garqg of khl

E plicant was got checked and verified and it w&a
P g

found on such verificstion after enquiry that the

SeIvice card was bogus and that the applicant hﬂd

haen given any employment.
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Wf*thiﬁ unit plﬁasaﬁ

The applicant shall be given wages fram_thﬁfdaﬁn ﬂﬁgf

Se There is nothing in Annammxﬁéﬁééﬁﬁ_

that the applicant had been called upon to m

objection that the service card on the baﬁiﬁlfié

statement in the counter that on enquiry being m

the service card was found to be forged does not

.......

proceed to say that the agpplicant was callnd upon tﬁ
face the enquiry or to take part in the proceedings .} 4
in which the genuineness of the card was examined. In
the circumstances, the order of cancellation of the .f;
service card suffers from the -Vice of failure to ahi@ﬁ: 
by the principles of natural justice and therefore th}f..

termination of service must be hel.: to be invalid,

6. In the result, the impugned termination ﬂrder_A.;
dated 10.9.87 contained in Annexure-I is quashed. The
opposite party shall reinstate the applicant withiﬁ.a

period of one month from the date of receipt of a eapy

of this order; it will be open to the opposite Pirtf fﬂ

hold an enquiry afresh into the allagatiaq/ of the |
service card being forged and to give an Oppﬂrtumity %ﬂ";
the applicant for the purposes of holding that ﬁmq;ﬁ:;ﬁ

_r#instatement The applicant shall not g@%;¥£j€_“



